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GUJT ACT NO, 3 OF 2008,

ACT

It is hereby enaeted in the Fifty eighth Year of the Republic of India as
foflovm '. 



determination of merits of tbe candidates for tbe purpose of admission
in tbe different professionalcourses;

d(d) "Feconsetitute dun erseetiCo o means me Fee Regulatory Committee

Ce) "Government college or insfnu Hon" means a professional educational
college or institution run and managed by tbe State Government;

~ ernment" means tbe Government of Gujarat

Ci)

"Management seaia" means twenty-five per cent. seats of tbe
professional courses of tbe total approved seats in tbe unaided colleges
or institutions including fifteen per cent. Non-Resident Indian seats;

on-Resident Indian sears" means fifteen per cent, seats reserved for
clnldren or v'nrds or me dependents for tbe education purpose, of tbe
Non-Residentludiau, to vdmm admismonm to be givenmffm
profcssionaleducationalcolfeges ormstitutions;

Ci)

(j)  bed" means pres e rules made undertfns Act;


